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NOVEMBER 20, 1978

Procedure Re, C.A. 328
(Announcement)

SHRI MORARJI DESAI: The hon.
Member has made a suggestion about
the I.G., Police there......

SHRI RAJ NARAIN: And the Chief
Minister too.

SHRI MORARJI DESAI: The same
reply I have to give. Unless the judi-
cial inquiry fixes the blame on some
persons, I cannot say anything. In the
meanwhile, I suggested to the Chief
Minister to see that any officers who
ar not capable of dealing with the
situation should not be allowed to deal
with it,

MR. SPEAKER: Shri Faquir Al
Ansari—not here.

RESIGNATION BY MEMBER

MR. SPEAKER: I have to inform the
House that a letter was received in
Lok Sabha Secretariat on 16 November,
1978 from Shri S. D. Somasundaram,
an elected Member from Thanjavur
constituency of Tamil Nadu, resigning
his seat in Lok Sabha. I accepted his
resignation with effect from 16 Novem-
ber, 1978.

12.52 hrs.

ANNOUNCEMENT RE: PROCEDURE
FOR DEALING WITH CALLING AT-
TENTION NOTICES

MR. SPEAKER: Members will re-
call that on the 6th December, 1977 1
had made an announcement regarding
the procedure to be followed for deal-
ing with Calling Attention notices. In
accordance with that procedure, Call-
ing Attention notices received upto
10.00 hours on a iay, in case not select-
ed by me on that day, lapse under
provisions of rule 197(5). Any Mem-
ber whose notice had not been select-
ed had, however, the right to revive
his notice for a subsequent day by
giving a fresh notice and such notice
was considered by the Speaker along
with other notices received for that
day.



